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The following Bill was introduced in the Andhra Pradesh Legislative
Assembly on 8" September, 2016.

L.A. BILL NO. 14 OF 2016.

A BILL FURTHER TO AMEND THE ANDHRA
PRADESH EXCISE ACT, 1968.

Be it enacted by the Legislature of the State of Andhra Pradesh in the
Sixty-seventh Year of the Republic of India as follows:-

1. (1) This Act may be called the Andhra Pradesh Excise (Amendment) Short title and
Act, 2016. commencement.

(2) It shall come into force on such date as the State Government may,
by notification, appoint.

2. In the Andhra Pradesh Excise Act, 1968, in section 47, in sub-section M, Amendment of
for the words ‘one lakh rupees and subject to such minima, as may section 47.
be prescribed’, the words ‘a sum of money subject to such minima, Act No. 17 of
as may be prescribed and notified by the Government from time to 1968.

time’, shall be substituted.
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STATEMENT OF OBJECTS AND REASONS

According to section 47(1) of the Andhra Pradesh Excise Act, 1968, the Collector or any
Prohibition and Excise Officer specially empowered in that behalf may accept from any person whose
licence or permit is liable to be cancelled or suspended under clause (a) or clause (b) of sub-section
(1) of Section 31 or who is reasonably suspected of having committed an offence falling under [clause
(b), clause (c), or clause (d), (g) or clause (h) of Section 34, clause (a) clause (e), clause (f), clause
(g) or clause (h) of Section 36, clause (b), clause (c), or clause (d) of Section 37 or Section 41 a sum
of money not exceeding one lakh rupees and subject to such minima, as may be prescibed, in lieu of
such cancellation or suspension or by way of compensation for the offence which they may have
been committed as the case may be, and in all cases in which any property has been seized is liable
to confiscation under this Act, may release the same on payment of the value thereof as estimated by
such officer,

Provided that where the property so seized is a liquor manufactured in contravention of this
Act, such liquor shall not be released but shall be disposed of in such manner as may be prescribed.

Though, necessary measures are being taken in controlling MRP / Dilution cases, still the
violations are prevailing in many places.

In order to curb the menace with iron hand, which is causing an unseen revenue loss to the
State ex-chequer, it is felt that the compounding fee being levied at present has to be increased
abnormally and in case of habitual offenders the licensee shall be liable for cancellation if the above
mentioned violations are committed for second time in the same Excise year.

As such, in order to set right the violation tendency in the licensees who are indulging in such
violations and in the light of the Hon’ble APHC orders in W.P.N0.9338 of 2014, dt. 16.04.2014 in which
it was stated “/ hope and trust that the Government will be able to take decision at the earliest,
prescribing a limit for tolerating the offences committed by the licensees in this respect. It is time that
a policy decision be taken that beyond the second time or at best, the third time, such offences like
selling the liquor at a higher price cannot be tolerated”.

In order to protect revenue loss to the State ex-chequer, it is felt that the compounding fee
being levied at present has to be increased abnermally i.e., a sum of money not exceeding a sum of
money subject to such minima, as may be prescribed and notified by the Government from time to
time.

Accordingly, it has been decided to suitably amend the Andhra Pradesh Excise Act, 1968,
suitably.

This Bill seeks to give above decisions.

KOLLU RAVINDRA,
Minister for BC Welfare & Empowerment,
Handlooms & Excise.
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FINANCIAL MEMORANDUM

This Bill seeks to amend section 47 (1) of the Andhra Pradesh Excise Act, 1968 to raise /
increase abnormally maximum ceiling limit of one lakh rupees to a sum of money not exceeding a
sum of money subject to such minima, as may be prescribed and notified by the Government from
time to time. The proposed amendment will protect unseen revenue loss to the State ex-chequer and
generate additional revenue.

KOLLU RAVINDRA,
Minister for BC Welfare & Empowerment,
Handlooms & Excise.
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MEMORANDUM REGARDING DELEGATED LEGISLATION

Clause 1 (2), 2 of the Bill authorize the Government to issue notification or to make rules in
respect of matters specified therein and generally to carry out the purposes of the Act.

All such notification or rules so issued or made, which are intended to cover matters mostly of
procedural in nature are to be laid on the Table of the both the Houses of the State Legislature and will
be subject to any modification made by the Legislature.

The above provisions of the Bill regarding delegated legislation is thus of normal type and are
mainly intended to cover matters of procedure.

KOLLU RAVINDRA,
Minister for BC Welfare & Empowerment,
Handlooms & Excise.
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MEMORANDUM UNDER RULE 95 OF THE RULES OF PROCEDURE AND CONDUCT OF
BUSINESS IN THE ANDHRA PRADESH LEGISLATIVE ASSEMBLY.

The Andhra Pradesh Excise (Amendment) Bill, 2016, after it is passed by the Legislature of
State, may be submitted to the Governor for his assent under article 200 of the Constitution of India.

KOLLU RAVINDRA,
Minister for BC Welfare & Empowerment,
Handlooms & Excise.

K. SATYANARAYANA RAO,
Secretary to State Legislature (i/c).
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